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[Vidya Charan Shukla] published in Notifi.cation No. 
G.S.R. 2720 in Gazette of 
India dated the 6th December, 
1969. [Placed in Library. See 
No. LT-2430/69]. 

Strength) Twentieth Amend-
ment Regulations, 1969, pub-
lished in Notification'" No. 
G.S.R. 2714 in Gazette of 
India dated the 6th December, 
1969. 

(2) The Indian Police Service 
(Fixation of Cadre Strength) 
Tenth Amendment Regulations -
1969, published in Notification 
No. G.S.R. 2715 in IGazette 
of India dated the 6th 
Decembel, 1969. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLU-

TIONS 

(3) G.S.R. 2716 published in 
Gazette of India dated the 
6th December, 1969 con-
taining corrigendum to Notifi-
cation No. G.S.R. 2027, dated 
the 23rd November, 1968. 

(4) G.S.R. 2717 published in 
Gazette of India dated the 
6th December, 1969 contain-
ing corrigendum to Notifica-
tion No. G.S . .tt. 2026 dated 
the 23rd November, 1968. 

(5) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Fifteenth Amend-
ment Regulations, 1969, pub-
lished in Notification. No. 
G.S.R. 2718 in Gazette of 
India dated the 6tn DeeembeI, 
1969. 

(6) The Seventeenth Amendment 
of 1969 to the Indian Adminis-
trative Service (Pay) Rules, 
1954 published in Notification 
No. G.S.R. 2719 in Gazette 
of India dated the 6th Decem-
ber, 1969. 

(7) The Indian Administrative 
Service (Fixation of Cadre 
Strength) Sixteenth Arnetld-
ment. Regulations, 1969, 

MINUTES 

SHRI TRIDIB KUMAR CHAU-
DHURI (Berhampore): I beg to 
lay on the Table Minutes of Fifty-fifth 
to Fifty-seventh Sittings of the Commit-
tee on Private Members' Bills and 
Resolutions held during the current 
session. 

MESSAGE FROM RAJYA SABHA 
SECRETARY: Sir, I have to report 

the following message received from 
the Secretary of Rajya Sabha: 

"In accordance with the provisions 
of rule 127 of the Rules 
of Procedure and Conduct 
of Business in the Rajya 
Sabha, I am directed to 
inform the Lok Sabha that 
the Rajya Sabha, at its sitting 
held on the 17th December, 
1969, passed, in accordanc" 
with the provisions of article 
368 of th'l Constitution of 
India, without any amend-
ment, the Constitution (Twen-
ty-third Amendment) Bill, 
1969, which was passed by 
the Lok Sabha at its sitting 
held on the 9th December, 
1969." 

12·36Brs. 
CONTINGENCY FUND OF INDIA 

(AMENDMENT) BILL· 
THE MINISTER OF STATE IN 

THE MINISTRY OF FINANCE 
(SHRI P.C. SETHI): Sir, I beg to 

Publishhed in Gazette of India Ex traordinary Part II, Section 2, dt.19-11-69. 


